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ORDERS OF THE TRIBUNAL 

e 3, 

Order dated 29.12.2003 

Heard Shri s,Patnaik, learned 

counsel for the applicant and Shri S.B.Jena 

learned ?dl.Standing Counsel(on whom a copy 

of O.A. has been served) appearing on behalf 

of the Respondents. 

The case of the applicant is that 

he is a left-out casual labourer under theJ 
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ORDERS OF THE TRIBUNAL 

Respondents4ePartIfleflt, being assigned 

Temporary Status in the year 2000. It is his 

further case that in the year 1994 he was 

called for interview for the post of Phone 

MechaniC,Ut for the reasons best known to the 

Respondents, he was not shown any consideration 

It is his further case that even though there 

came a regularisation of casual labourers in 
also 

the year 2000, his case wasLnot considered. 

The applicant suuits that now the Respondents 

have introduced a scheme for regularisation 

in respect of Left out casual labourers under 

the Departznent and while the flepartment is 

considering the cases of persons, who are 

junior to him, he has been ignored. It is 

in these circumstances, the applicant has 

approached this Tribunal, in this Original 

Jpplication under Section 19 of the A.T.,1985 

for redressal of his grievarie. 

This Bench in recent past has 

disposed of a number of cases arising out of 

similar cause of action with appropriate 

direction to Respondents-epartmeflt. In this 

view of the matter, I do not feel inclined 

to make a departure in this case. Therefore, 

I direct the applicant to make a representation 

(with necessary bio-data/particulars of 

engagement, temporary status etc.) to the 

Respondents by 31.12.2003. On receipt of the 

said representation, the Respondents should 

examine the matter in the light of the 

representation and bio-data (to be submitted 

by the applicant vis-a-vis the scheme for 
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regularisation of left-out casual labourers in the 

tepartinent) whereafter they should pass a reasoned 

order(on the said representation) within aperiod of 

30 days from the date of receipt of copies of this 

oxxler, under intimation to the applicant. The applicant, 

if feels aggrieved by the order(to be passed by the 

Respondents on his representation) is giving liberty 

to approach the Tribunal. 

With this, the g.A. is disposed of at the 

admission stage. No costs. 

Send copies of this order,  along with copies 

of the O.A., to Respondents and free copies of the oer 

be handed over to the learned counsel for the oarties. 
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